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COUNCIL OF STATES

Saturday, 19th December 1953

The Council met at half past one of
the clock, MR. DEPUTY CHAIRMAN in
the Chair.

THE RESERVE BANK OF INDIA
(AMENDMENT AND MISCELLAN-
EOUS PROVISIONS) BILL, 1952—
continued

Surt GULSHER AHMED (Vindhya
Pradesh) Mr Deputy Chairman, as I
was tlelling the House yesierday, it
1s not true to say that our farmers in
this country have not been looked
after Ag I mentioned yesterday, there
are so many means and avenues by
which the Government has tried to
help the rural population of this
country There are, if I try to enu-
merate about five or six sources or
avenues by which the Government
hag tried to help these areas For exam-
ple, moneys have been advanced as
taccav loans, then moneys have been
advanced to the farmers under the
Grew More Food Campalgn, under
Community Project sthemes and so
on Besides the Government and the
Reserve Bank have been trymng to
help the farmers by advancing short-
t>rm loans Then there have been
loans which have been advanced as
long-term loans through land mort-
gage banka Most df the Members
mm this House criticised that the Re-
serve Bank has not allocated wmore
than five crores of rupees for the
purpose of advancing medium-term
loans In tWis regard I would submit
that at the time when the Planning
Commission was considering  this
matter, the Reserve Bank had made
1t completely rlear that in view of the
commitments 1n other directions the
Reserve Bank would not be in a po-
sition to advance more than Rs 5
crores I do not know why my hon
friends have come to criticise the Re-
serve Bank by saywng that 1t has not
provided more than Rs 5 crores,
berause the financial position of the
bank was such that at the time when
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this matter was bemng considered by
the Planning Commission, they had
made 1t quite clear that they would
not be 1n a position to advance more
than Rs 5 crores

Then I understand from this
that these medium-term loans are
going to be advanced through the
agency of State co-operative banks
and State Financial Corporations I
am afraid some of the States have no
such agencies As most hon Members
have pomted out only two or three
States in this country have got co-
operative banks and co-operative so-
cieties which are efficient and satis-
factory and the rest of the States
have not got good and orgamsed co-
operative societies There are some
States which are very very backward
and some of them have got no co-
operative banks at all For example
in the State from which I come, there
are no co-operative societles or co-
operative banks and also there 1s no
State Financial Corporation I would
like to know from the hon Minister
how such States which are very very
backward which have gotno 1rrigation
facilities and where nearly 50 per cent
of the land 1s lying fallow, are going
to get the benefit of these medium-
term loans which have been provided
under this Bill In this regard, I
would Iike to suggest to the hon Min-
1ster that if 1t 1s not possible—and I
do not think 1t 1s possible that co-
operative societles and co-operative
banks will flourish 1n these backward
States—to have these agencies, some
kina of other media should be found
out to advance loans In my State,
we have got a small bank It 1s a
local bank and 1t has no branches
outside the State, but 1t has got
branches in nearly all the districts
and 1t has been doing commercial
business If 1t 1s possible, I would
like {he hon Minister to find some
way by which he could advance
loans through this bank and this nank
aftel{ getting verifications and certi-
ficates from the District Magistrates
or the village panchayats could ad-
vance loans to the farmers i those
areas, because 1t 1s all the more neces-
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sary that where there are no big
irrigation schemes these medium-term
loans should be available all the
more So that the people of that area
might be able to improve their agri-
culture.

Then, Sir, I 'would strongly sup--
port the view which has been express-
ed by most of the Members in this
House that there is necessity of hav-
ing a Central Agricultural Finance
Corporation. Not only hon. Members
in this House but also people out-
side and eminent economists of this
country have expressed this view that
it is absolutely necessary that on
Agricultural Financial Corporation
should be established. I do not know
the reasons why the Government has
not decided to establish such a hody
on the lines of the Industrial Finance
Corporation and I would like the
hon. Minister to tell us in detail tne
reasons which have deterred him
trom taking such a step when there
15 general or universal approval for
the creation of such a body.

Then, Sir, my learned friend Dr.
Dube said yesterday that the high de-

nomination notes were legal tender
up to the year 1946 but after that
they did not remain legal tender

because an Ordinance was passed in
the year 1946, and that they should
be made legal tender again I would
submit that by doing that the whole
object and purpose of that Ordinance
will be defeated. Why this money—I
think it was one crore and twenty-
five thousand—has not come back to
the Reserve Bank? Is this that most
of the people who have these notes
could not give any satisfactory ex-
planation to the banks where they
could give these notes and get back
notes of different denominations? Pro-
hably they earned it by blackmarket-
ing or they had not shown them in
their account books or probably they
m:ght have accepted this money as
illegal gratification or reward or some-
thing like that. Tha! was the reason
why they did not return these notes.
I know in some cases even now vou
can go and sell these high denomiha-
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tion notes which have become illegal
tender for a lesser amount and ‘here
are some people in this country who
are 5titl buying these notes in the
pious hope that one day or other it
will again become legal tender. So I
would request the hon. Minister to
see, that these high denomination
notes which are going to be printed.
are printed in such a manner and
with such colour and get-up and
everything js made so different from
the old ones that the ordinary people

in the country will not be deceived
by the cleverer people who are still
keeping those high denominatiom

notes with them.

So far as the definition of the terms:
“crop”, “agricultural operations” and
“marketing of crops” is concerned, 1
fully agree with the definition that
has been given in the present Bill.

In the end I would once more re-
quest the hon. Minister to tell us in
detail as %o what mre the reasons
as to why he has not accepted the
view which hag been expressed by
most of the Members in this House
and alsg by a few of eminent econo-
mists in this country, to create a Cen-
tral Agricultural Finance Corpora-
{ion.

Tue DEPUTY MINISTER ror FIN-
ANCE (SHRI A. C. GUHA): Mr. Deputy
Chairman, hearing the speeches of
the hon. Members, I was ®ather feel-
ing that there must have been some
misapprehension in their minds for
them to have said so many things. T
think some Members have dealt with
many extraneous matters either fo
impress on the Government certain
points of view or to take thig as an
opportunity to make a sort of politi-
ral oropaganda. Certain matters have
been brought in the discussion which
milzht be called fundamental princi-
ples of economics and of politics,
hardly relevant to the provisions of
this Bill. The entire agricultural rre-

dit policy of the Government and
often-times the entire panking
policy of the Government were

under criticism during these nearly
two days. Things were exaggerated
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in such a manner that I was remind-
ed of the passage 1n Lenin where he
has said “Every truth, 1f overdone,
if exaggerated, if carried beyond the
limits of 1ts actual applicability, can
be reduced to absurdity” I am afraid
most of the Members have thus
brought some of their theories almost
t0 the realm of absurdity when they
exaggerated them uttering so many
things in connection with this Bill I
was wondering how one can take this
Rs 5 crores which 18 provided in this
Bill by the Reserve Bank in the form
of medium-term agricultural credit
as all that has been and that 13 being
done by the Government for meeting
the agricultural credit needs of the
country They have quoted profusely
from the Plannming Commission’s Re-
port, but they have avoided certain
portions which would have placed the
policy of the Government mn this re-
gard quite properly

Sir Rs 25 crores have been estimat-
ea to be the requirement annually by
the Planning Commission and these
Rs 5 crores are only a portion, ma-
thematically one fifth of that sum of
Rs 25 crores, as medium-term credit
In para 15 of the Planning Commis-
sion’s Report, page 239 1t has been
stated “We consider that the target
for medium term finance Govern-
ment and co-operative at the end of
the present plan might be placed at
Rs 25 crores per annum” In the
first part of this sentence, the Plan-
ning Commussion has taken mnto ron-
sideration this Rs 5 croreg which 1s
provided from the Reserve Bank
funds for the total need of Rs 25
crores So there has been absolutely
no reason to confuse this Rs 5 crores
as the final sav of the Government for
meeting the requirements of the
medium-term agricultural credit of
the country The Planning Commis-
sion’s Report 1s not a theoretical the-

ss oa economics, 1t 18 a practical
assessment of the reguirements as
also an un@ertaking of the Govern-

ment to fulfil that assessment

Surr B C GHOSE (West Bengal)
The Planning Commission has said
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that, does the hon Minister give an
assurlance tkat the Planning Com-
mission’s targets will be fulfilled by
1954-55 or 1955-56?

Surr A C GUHA I give no assur-
ance apart from what the Planning
Commisston has saild I am quoting
from the Planning Commission’s Re-
port

SHrr B C GHOSE The hon Minis-
ter said. ...

SHRt A C GUHA Hon Members
have been profusely quoting, and I
am also quoting from the Planning
Commuission’s Report When the Plan-
ning Commission has said that the
Five Year Plan targets are these,
namely, Rs 100 crores per annum for
short-term loan, Rs 25 crores per
annum for medium-term loan and
Rs 5 croreg for long-term loan, to be
attained by the end of 1955-56 This
annual expenditure will have to be
mcurred up to 1955-56, and onward,
perhaps for the second term of the
Five Year Plan Through various ma-
chineries and agencies Government
have been fulfilling this task of pro-
viang this amount for agricultural
credit

SHRI B C GHOSE This is only for
institutional finance
SHR1 A C

GUHA It 1s the total

Sir1 B C GHOSE
total

It 15 not the

Sirt A € GUHA The ctual
amount hikely to be avajlable from
the Reserve Bank and the funds that
may be found from the Government
will be commensurate to the target
for medium-term finance Government
and co-operative together should put
Rs 25 crores per annum at the end of
the present plan

SHrr B C GHOSE If I may nter-
1upt the hon Mimster, what he 1s
quoting 1s for Government and co-
operative 1t does not mmclude ‘maha-
jans’, moneylenders ‘sahukars’, etc
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SHrrt A C GUHA We are not con-
cerned with ‘mahajans’ here

Sirt B M GUPTE (Bombay)
Which are the agencies which the Go-
vernment are adopting for fulfilling
thig target”

Surt A C GUHA I am trying to
“come to that, Sir 50 teal Government
have been giving credit facilities to
the agriculturists through different

agencles 1 think hon Members will
realise that ‘Agriculture’ 1s a State
subject and trat 15 an obligation

which will primarily devolve on the
State Governments The Central Gov-
ernment, of course, are playing their
part in fulfilling their obligation Out of
the total expenditure on Community
Development projects for a period of
three years namely, Rs 63 lakhs, I
think about Rs 35 lakhs would go for
agriculture Rs 23 lakhs 1s given as
medium and long-term loans sand
Rs 3 lakhs as short-term loan and the
balance 1s borne by the Centre and
the State Governments n agreed pro-
portions

Tren, Sir for the Grow More Food
Campaign the Central Government
have been spending quite a big
amount every vyear In 1953-54, the
Government expenditure 1s near
about Rs 23 crores, I hope 1n 1954-
55 1t would be very much higher
than the present year’s allotment

These, Sir are the many sources
apnd machineries through which the
Central Government has ®een provid-
ing this money

Then apart from these, there are
the co-pperative organisations In
1950-51—that 1s the latest figure avail-
able with me—the co-operative so-
cieties provided Rs 2889,71810 for
agriculfural credit Besides, the land
mortgage banks also provided
Rs 1,32 52,000

So, T think there 1s no reason to
suspect that the Planning Commission
has put forward simply a theoretical
thesls on agricultural economy or on
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the general economy of the countrv
and has not taken any steps to fulfil
the obligation which the Planning
Commuission feelg that the Govern-
ment as a whole the Central and the

State Governments, should under-
take

Sir some Members have spoken
about the peasants I find that the

hon Member, Prof Ranga, 1s not pre-
sent m the House I think he would
recollect hig tussels with Mahatma
Gandht to have a separate organisa-
tion for the peasants Gandhij; never
acceded to such a reauest Why? Not

because he was 1ndifferent to the
needs of the peasantry not because
he could not realise and recognise

the importance of agriculture in India,
but because he felt that the Congress
represented the agriculturists of India
pre-eminently If I am not mistaken
and if my memory 1s not failing I
think 1t was 1n 1931 when he went
to England to attend the Round Table
Conference that he declared there that
1if the Congress did not represent the
peasants 1t had no reason to cxist
I think the ideclogy

SHRI P V NARAYANA (Andhra)
That might be the case then

SHRI A C GUHA I think the
1deology which has been activising
the Congress for so many years and
the programme which thousands of
Congress workers have been perform-
ing and implementing with toil
through years have not all gone away
from the Congress simply because

some members have receded from
the Congress
SHRI P V NARAYANA Is it not

carrying on party propaganda®

SHr1 A C GUHA Sur, for two days
I have been hearing all these things
So I must be given some ftime at
least to have my say I know that mv
replhies have been unvleasant for
them I am not prepared to accept the
position that seceders have taken away
all the good things and all the ideo-
logy that the Congress had for so
many years.
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Surr B C. GHOSE- Unfortunately
that is true.

Surr A. C. GUHA: Sir, quite a large
number of Congressmen still 1emain-
ing within the fold of the Congress be-

heve that the Congress even today
stands by those principles.
Then, Sir, some Members have

made some personal reference to me
also. Some have gone to the length
of almost showing some pity because
of the metamorphosis they have seen
in me Sir, I do not think I have
undergone any metamorphosis 1 was
a Congressman at least since 1921 and
today also I am a Congressman. I am
not ashamed of anv change having
occurred In me—as with the Greek
philosopher Heraclitus, I believe. we
live in a world of change. (Interrup-
tion.) Sir, I do not think the revolu-
tion started in 1946 is vet complete.
It 1s in the process of completion and
in the process of achievement And
this Government surely can undertake
that task Sir. some Members may
have occasion {0 be impatient But I
would give them only one or two
small quotations The quotation is
from Engels written 1n 1871 It says:

“These Blanquists are Commun-
ists, because they 1imagine
merely because they want to skip
the intermediate stations and com-
promises—that settles the matter.”

If we have taken some intermediate
stations, if we feel that the target
has not yet been reached and will take
some time tu reach thrcugh some in-
Mermediatia stations and some com-
I have nothing to be

promises.
ashamed of Again, Sir, I quote from
history. Lenin says:

“Let us go down to work slower,
more cautious, more persejvering
and more persistent.”

He advised slower and more cautious
steps Here also. if some Members feel
that the Government have been tak-
ing slower and more cautious steps.
we simply mmitate an eminent person
who may be called the master in the
technique of achieving revolution
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Sir, then Engels said:

“What childish nnocence 1t 1s to
present impatience as a theoretical-
convincing argument!”,

MRr. DEPUTY CHAIRMAN. I think
the hon. Minister may go to the Bill.

SHRI A. C. GUHA: I am just com-
ing to it within five minutes.

Surr S. BANERJEE (West Bengal):
I am glad the hon. Minister is quot-
ing scriptures,

Surt A. C. GUHA: Yes, he thinks
quoting scriptures is the monopoly
privilege of the Opposition Members
—ag according to the proverb.

Then, Sir, Lenin cautioned his fol-
lowers to be aware of deviation trom
the Right and from the Left He call-
cd Leftist enthusiasm infantile dis-
order He wrote a complete book on
that We must beware of such infan-
tile enthusiasm

SHRI S BANERJEE: Sir, is this all
relevant? The hon Deputy Minister
may follow Lenin by writing a book
—Congressism now; a similar dis-
order

Mr DEPUTY CHAIRMAN-: To the
extent that you level criticism
agamnst the ruling party—the Congress.
Criticism cannot be onlvy on one cide.
When you level crifictsm, you must
be prepared to take criticism from
the other side

Surr A. C. GUHA: Sir, I have been
hearing these things for the last two
days.

Mr. DEPUTY CHAIRMAN: I think
the hon Minister may leave that.

Surt A. C. GUHA: All right, Sir. I
leave that. It is more a privilege of the
Opposition to digress.

Then, Sir, as far as the provisions
of the Bill were concerned, some
Members were not hopeful about the
machinery of co-operatives. But I
think it is too late now to question
the utility of co-operative organisa-
tions The principle has been accept-

. L‘ ed all over the countrv and the Plan-
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[Shri A. C. Guha.] )’A‘
ning Commission also C’c)\”?'said that

the co-operative organl;,.ions would
be the best organisations to vender
help in regard to agricultural credit
to the rural areas. Sir, the Planning
Commission says:

“The co-operatives are also in a
better position to mobilise the local
savings. It would therefore be ad-
vantageous to distribute the State
loans for development purposes
through co-operative societies.”

2 PM.

I admit that the co-operatives are
not properly developed in many
States, but I do not think the position
is as bad as some hon. Members have
pointed out. Many Members
quoted figures about the rate of in-
terest charged by the co-operatives.
I am not unaware of these things. In
fact, these figures were given in ihe
other House.in reply to a question of
mine. Then, when I had to take charge
of that section in the Finance Minis-
try I pursued the matter, and I think
the Reserve Bank has taken some
steps to improve the working of the
co-operatives. As far as the rates of
interest: charged by othe co-operative
societies are concernd, that depends
upon some factors beyond the con-
trol of the Reserve Bank. That de-
pends mostly on the borrowing capa-
city of or the borrowing rate of in-
terest for the co-operative society. A
co-operative organisation borrows or
sells its share capital in the rural
areas, and all their shareholders are
agriculturists. The rate at which they
can borrow money would determine
the rate at which the co-operative
societies can lend money. I think that
within the last few months there has
been some improvement in the rate
of interest also. At least I know that
in some of the States, the rate of in-
terest has been reduced. I find from
the table here that in most of the
States, the Money Lending Acts wor
the Usurious Practices Acts have
provided certain maximum rate of in-
terest, and the rates of interest charg-
ed by the co-operatives in most of
the States are not higher than the

have”

Bill, 1952

rates fixed by those enactments in
the respective States. Anyhow, as I
have said, this rate of interest would
mostly depend on the rates at which
the co-operatives would be able to
get money on loan from the public
and also on the volume of work. If
Members who are enthusiastic or
anxious about the development of
co-operatives would {ry in their own
ways to improve the co-operative or-
ganisation in their own places, then
I think the rate of interest. with in-
creased volume of work., will go
down.

Surr RAJAGOPAL NAIDU (Mad-
ras): May I know which State is
charging ffie maximum interest and
for what reason?

SHRI A. C, GUHA: I think the lon.
Member comes from Hyderabad.

SHr1 RAJAGOPAL NAIDU: Madras

SHrr A. C. GUHA: Madras is not
charging high. The rate of interest
there is fairly low. In Hyderabad and
in some other States—mostly Part
B States—there is the system of
grain banks and the peasants deposit
their grains with the grain banks, and
other peasants take the grains on
loan to be repaid in grains and if
we exclude the interest charged in
kind by these grain banks the rate of
interest would be near about nine per
cent. or ten per cent. Madras is charg-
ing 6% per cent. Bombay also is
charging only 61 per cent. Bengal was
charging—Mr. Ghose may be interest-
ed—a much higher rate. but now they
have reduced it, I think, to 74 per
cent. I am not quite sure about the
actual figures, but they have reduced
the rates.

Suri RAJAGOPAL NAIDU: Madras
is charging 7% per cent.

SHRI A. C. GUHA: 6} per cent.

Surr RAJAGOPAL NAIDU: I have
verified. I am a director of a bank and
we are charging 74 per cent. for certain
loans.
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SHRI A. C. GUHA: It may be. But

even if it is 7} per cent., it cannot be
called usurious.

SHRI RAJAGOPAL NAIDU: It was
increased recently from 6i per cent.
to 74 per cent.

SHRI A, C. GUHA: Then some Mem-
ibers said that many States would not
"be able to take advantage of the short-
term loan given by the Reserve Bank
as the co-operative societies in most
of the States are not developed. That
also is not quite correct, In the present
year the sum allocated by the Reserve
Bank for short-term loans is Rs. 25
.crores. I have got the nameg of 21
.different States, and there is some al-
location for each State.

SHrr GULSHER AHMED: May 1
know the allocation for Vindhya Pra-
.desh?

SHRI A. C. GUHA : Then every State
will start asking.

Surr H. C. MATHUR (Rajasthan):
Let us know about some of the States.
I would like to know particularly about
Rajasthan.

Mgr. DEPUTY CHAIRMAN: You can
_get the information afterwards.

Surt H. C. MATHUR: Because I
propose to speak on the third reading

of the Bill, 1 want{ to have some
information
SHRI A. C. GUHA: He can make

out his point, but why should I fur-
nish him information on that? The
hon. Member can get it from the
library.

Surr H. C. MATHUR: I thought it
was the practice of only the Home
Minister to hold up information.

Surr A. C. GUHA: Anyhow, I am
stating thém, if you kindly permit.
These are the figures:

Rs.
Bombay 7-5 crores
Madras .. 6 s
Madhya Pradesh .. I'5 5
Orissa 75 lakhs.

Bill, 1952
Rs.

Bengal I crore.
Uttar Pradesh 2 crores.
Punjab . 75 lakhs.
Assam .. 60
Saurashtra .. 50
Mysore I crore.
Hyderabad . 75 lakhs.
Bihar . 75 s
Coorg .. 10,
Rajasthan .. 50 9
Madhya Bharat .. SO
PEPSU .. 15 ,,
Bhopal .. 10 ,,
Himachal Pradesh .. 10 ,,
Travancore-Cochin. . 20 o,
Delhi .. 5 .
Other States .. 20

S0, I do not think there is any justifi-
cation for the apprehension that most
of the States have not taken any ad-
vantage of this loan.

Some Members also stated that no
State Government would have the
courage to guarantee these loans.
There also, Members must have bpeen

speaking without knowing the real
position. Every State has been gua-
ranteeing loans where necessary.

Loang are given under several clauses
and sub-clauses of section 17 of the
Reserve Bank Act, and under certain
sub-¢lauges, the State Governments
guarantee the loans. There has hardly
been any case—at least I have not got
any information—where a State Gov-
ernment has refused to give that gua-
rantee. I know that the State Govern-
ments have been guaranteeing in
quite a number of cases. Last year
State Governmenis—quite a number
—pguaranteed loans up to a total of
Rs. 5°52 crores.

Paxpir S. DUBE (Madhya Pradesh):
What wag the amount of the bad debts
out of the loans which the State Gov-
ernments had guaranteed and while
they could not recover?

SHrr A. C. GUHA: We have not
got any such report. I don’t think
there will be any bad-debts. That will
be the concern of the State Govern-
ments. They would take care of their
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own money As for the utility of these
co-operative organisations and the
possibility of the co-operative organi-
sationg utilising the opportunities offer-
ed previously under the Reserve
Bank Act 6f now proposed to be given
by this Amending Bill, I don't think
there 1s any reason to apprehend that
this will be 1neffective

Then some Members questioned the
real intentions of the Government in
bringing forward this Bill I find that
in the last two lines of the Objects
and Reasons for this Bill, there 1s
something mentioned about some ad-
ministrative difficulties It says “The
Bill incorporates certain mmor amend-
ments found necessary as a result of
the experience gained in the working
of the Bank ” Two hon Members from
my own State sailing in the same boat
for the oresent have reason to helieve
that this 1s the real purpose of the Gov-
ernment for bringing forward this
Bill and that provision for agricultu-
ral loang and other things are mere
eye-wash I do not suggest any thing
Sir, I don’t know how they could come
to such general propositions and cay
that the sting shall always be in the
tall I can only say that the
other provisions of the Bill
ara much more important than the
administrative provisions one of ‘vhich
1s that the Governor may authorise
the Deputy Governor to function 1n
the Board of Directors meeting ond
give vote on behalf of the Governor
That 15 not a very great difficulty for
which this Bill would have been
neressary or 1s not such a bad thing
that 1t would require to be camouflag-
ed under some other prcvision

Another thing, which 1s not also an
administrative matter 1s about the
Imperial Bank loans not to be
shown 1n the weekly returng of the
scheduled banks Mr Ghose and some
other Members have referred to this
and Mr Ghose suggested, why not
the loans from all the scheduled banks
be given the same exemption? 1 think
he cannot expect that the Imperial
Bank can be treated on the same
ieve) av other scheduled banks He
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knows quite well that the Imperial
Bank stands by 1itself. as a tvbe by
itself and the exemption that he want-
ed to be given to all borrowings from
any other scheduled bank would then
hardly leave any necessity for tur-
nishing the weekly return and the
provision of 5 per cent of their hor-
rowings to be deposited with the Re-
serve Bank

Sirt B C GHOSE That 1s not
quite true That will be a very small
item The deposits of the scheduled
banks will still be subject to the 1e-
serve reqQuirements. for example,
there are banks borrowing money
from the Exchange Banks which are
not 1in any way inferior to the Imper-
1al Bank either in the matter of safe-
ty or of the extent of their operations.

Surt A C GUHA It 1s not a gues-
tion of safety or credit-worthiness It
1s a question of the fact that the Im-
perial Bank i1s a bank working under
a special statute of the Government
of India and that 1t 1s a type by itself
and 1t stands quite apart from other
banks

Sirr B C GHOSE Why not nation-
alise 1t”

SHRI A C GUHA 1 am coming to
that Why are you so 1mpatient?

SHrt1 B C GHOSE Without mpa-~
tience we would not have got our
independence

SHrr A C GUHA That was pre-inde-
pendence and so the difference Then
as regards the nationalisation of the
Imperial Bank. this question was con-
sidered and severaltimes this matter
has been brought before the Govern-
ment Nationalisation was demanded
particularly on three grounds

(a) Higher personnel of the Bank
was overwhelmingly British and In-
dians were excluded from higher
posts,

(b) In regard to advances there was
discrimmation i favour of European
compantes and this was facilitated by
the majority of European directors on
the board,
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(c) The Bank derived unfair ad-
vaniages over other banks in regard
t2 facilities for transfer of funds to
currency chests.

As for (a) the position is just the
reverse now, I think the Members
know that most of the staff are now
Indians. In 1946 in the personnel of
the higher staff, 101 were Europeans
and 73 were Indians. Now, on 3lst
October 1952, only 29 are Europeans
and 120 are Indians and the target
year is 1956 when the entire staff
will bz Indianised.

Surr B. C. GHOSE: Those are the
old arguments. Those arguments we
are not advancing today. Our only
argument ig that it is more or less
ltke a State Bank, gets patronage
from Government, performs agency
operations and gets other facilities. So
why should it not be nationalised?

SHRr1 A. C. GUHA: As for the second
argument that there was discrimina-
tion in favour of the European com-
panies, now Mr. Gorwala ag a nomi-
nee of the Central Government attends
the weekly meetings of the Imperial
Bank which decide the advances and
he is satisfied that there is no discri-
mination now. As for the third, that
the Bank derived unfair advantages
over other banks gg regards facilities
for transfer of funds fo currency
chests, the Rural Banking Enquiry
Comimittee Report states that they
are satisfied that this facility is no
longer existing. Then as for the num-
ber of

Sur: B. C. GHOSE: May I inter-
rupt? The Rural Banking Committee
itself stated if I remember correctly,
that the position should be changed.
if the bank is not fully nationalised.
There should be more control and it
should be more or less like a national-
ised institution.

Surr A. C. GUHA: The Enquiry
Committee, if I correctly remember,
have stated that this ig almost a Staie
sponsored bank.

Surr B. C. GHOSE: Then combplete
it.

| Director and the
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SHRI A, C. GUHA: The Board of
Directors, I think, about 70 per cent.,
are Indians now. Among the
holders also 60 per cent. are Indians,
9 per cent. are foreigners and the re--
maining—I am not quite sure about
the figures and 1 can find out from.
the paperss—the regnaining are held
by others which means some corpo-
rate bodies like insurance companies,
banks, etc. Those also must be Indians.
Only 9 or 10 per cent. of the shares
—not the number of shareholders—
but the amount of shares or money
involved in the shares—are held by
foreigners.

As for the control, the Managing
Deputy Managing
Director are both Indians now. On
the Board quite a good majority are
Indians. The Central Government, I
think, appoints three directors on the:
Board. So the control is practically
in the hands of Indians and the Cen-
tral Government hag got quite a good
control over the working and the
management of the Imperial Bank.
The only thing that remains to be-
done is to buy off the shares and pay
off the shareholders. I do not know,
simply by doing that, what particular-
gain will be achieved. Anyhow, it is
not a closed matter and gradually
the Central Government is eXercising
more and more control over the Im-
perial Bank and for the present, the
Central Government feel that there is.
no necessity for buying off the shares..
If, some day, the Central Government
is convinced of the utility of doing
that. they will do it. For the present
it is almost a State-sponsored bank
and is under the complete control of
the Central Government and is under-
the management of Indians.

Surr B. C. GHOSE: Sir.
interrupt for a moment......

if T rmay-

MRr. DEPUTY CHAIRMAN: No, not
necessary All this debate is not ger-
mane to the point. The nationalisation
of the Imperial Bank is only incident--
ally relevant here and I think the
hon. Deputy Minister has mey the
point.

share--

[}
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SHrI B.C. GHOSE: The Deputy Min- |
Ister has said thatitis practically a |
State-sponsored and State-controlled ‘
bank. Then why pay a dividend of 18
per cent?

Ms DEPUTY CHAIRMAN. You
may leave it at that.

SHr1 A. C GUHA: Many hon. Mem-
bers referred to the Reserve Bank of
India and asked the question as to
why that bank has not been doing
more for agricultural credit. 1 chink
I should tell these hon. Members—ang |
I think I have stated it before also—
that the Reserve Bank 1s not the only
machinery through which the Central |
Government 1s functioning in the field '
«©of agricultural credit. The Reseive
Bank has, however, from its very in- |
ception, been taking keen interest
and doing a let in the field of agricul- ‘
tural credit though this may not be |
«quite enough te meet all the require-
ments. Somebedy suggested that we !
-require Rs. 800 crores annually, and |
some others have suggested that we
require Rs. 500 erores. It mray be so, \
and I do not like to enter into that |
mathematical controversy But I,
think hon Members will easily realise
that it is not possible for the Central
«Government, with its present limited
resources, to fulfil all these require- |
ments The Reserve Bank has got only 1
Rs 5 crores as share-capital and Rs |
5 crores as reserve fund. Besides this |
sum of Rs. 10 crores, it has no more
-assets with which it can do anything
else than give short-term credit. We
are providing in this Bill Rs. 5 crores

.for giving medium-term crediy for
agnicultural purposes. Then the Re-
gserve Bank is purchasing 20 per cent
of the debentures of the land-mortgage
banks and there is ne kimit there as to
the amount. If the land-mortgage banks
can afford to float more debentures,
the Reserve Bank will purchase 20
per cent. of these debentures also.
There is no limit as to the amount up
to which the Reserve Bank can pur-
chase debentures of the land-mort-
gage banks. That is also medium or
long-term credit. And then, the Re-
serve Bank is also purchasing shares
ffrom the State Finance Corporations. -

Reserve Bank of Indie [ COUNCIL ] (Amdt. & Misc. Provisions) 2848

Bill, 1952

They buy 20 per cent. of the shares
of the Stale Finance Corporations.
That is also from the sum of Rs 10
crores available with the Reserve
Bank for long-term investment. There-
fore, I do not know how the Reserve
Bank can afford to give more than
Rs 5 crores for medium or long-term
loans for agricultural credit. Witk .ts
limited resources, I think it has done
quite enough, Practically 1t has given
50 per cent. of the money now avail-
able with it in medium-term credit for
agricultural purposes, besides purcha-
sing the debentures of the land-mort-
gage banks. Considering the limited
resources of the Reserve Bank, I think
this 1s quite creditable for the Reserve
Bank, that it has given a lead and set
apart 50 per cent. of the money avail-
able.

Some hon. Members have suggest-
ed that at least Rs. 50 crores should
have been set apart. I do not know
whether thig amount of Rs. 50 crores
1s for short-term and medium-term
credits. If it is short-term credit,
there 15 no limit fixed. This year the
allotted amount is Rs. 25 crores. What
amount will be taken by the co-opera-
tiveg will depend upon the capacity of
the co-operative organisations to ab-
sorb the money. It is no use paying
them more money unless the co-opera-
tives have been able to absorb the
money. Sir, year after year, they are
increasing the amountg of short-term
loans In 1946 they had only Rs 15
lakhs as short-term 1_ans_ for agricul-
tural purposes. This year the Reserve
Bank has allotted Rs. 25 crores So
the hon Members will realise at what
pace the Reserve Bank 1s 1ncreasing
itg allotments for short-term agricul-
tural loans.

Some hon. Members referred to the
Advisory Committee of the Reserve
Bank, and to the question of selec*ion
of the personnel of that committee.
From the list that I have got. I find
that they are all connected with and
are more or less eminent in the field
of co-operative movement in the count-
ry, and they have been taken from
different States. I for one do not think
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ibere is any reason to doubt that these
:gentlemen will not look to the interests
+of the agriculturists or to the interests
-of the co-operative organisations and
‘'will not do their
their capacity as members of the Ad-
visory Committee, to give correct ad-
wice to the Reserve Bank.

About the State finance organisa-
‘tions also some hon. Members have

expressed some doubts, As it is, we

have four State Finance Corporations

and I think within the next few
months, we may get about three or
four more of them. I{f may be of

some interest to hon. Members that ve-
«cently the Government have set aside
a certain amount of money to help
ithe States in setting up State Finance
Corporations. I think every State will
1ry to set up their own State Finance
Corporations and will help these cor-
‘porations to avail of the money now
being provided in this Bill for use
in the small-scale and cottage indust-
Ties.

In the course of the debate one point
‘was made by hon. Members. including
Prof. Ranga and that was about fixing
the ceiling on land. Of course, person-
ally speaking, I don’t consider their
objection to such fixation to be a
wvery progressive idea.

Mr. DEPUTY CHAIRMAN: That is
a different matter. I think the bon.
Depully Minister need not reply 1o
every point that was raised. What-
ever is relevant need only be replied
to.

Surt A. C. GUHA: Certain things
‘have been mentioned about the high
denomination notes. There is np need
for any apprehension that the new
notes will in any way bear similarity
4o the old notes

The old noteg will still stand can-
celled and they would carry no legal
value. As I have stated, only Rs. 1;25
crores worth of high denomination
notes have not come back and it is
not sure that all these must have been

in the hands of hoarders. Some must |
They

have been lost or destroyed.

very Dbest in .
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are not to be found, Out of Rs. 138
crores then in circulation, if only one
crore is left outside, we could not put
a permanent ban on high denomination
notes. These notes were demonetized
when there was an urgent necessity to
stop inflation and blackmarketing, and
because of that Ordinance we could

i get some important informations which

were utilised by the Income-tax Inves-
tigation Commission. The Government
also have been helped in getting some
more revenue. It is easily to be under-
stood that with gnly Rs. 100 notes ihe
entire business, trade and commerce
of the couniry cannot be carried on
with ease. Businessmen and bankers
must be feeling some difficulty and so
it is ouite natural that the Govern-
ment should re-introduce high denomi-
pnation notes. But I can assure Mem-
bers that thie ojd notes will still stand
cancelled and invalid and that the
new notes will surely not bear any
similarity or semblance in appearance
to the old notes so that the ordinary
people may not confuse the old notes
with the new note..

Sir, I think I have covered almost
all the points raised by the Members
and I hope now that they will be
pleased to consider the Bill.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill further to amend
the Reserve Bank of India Act, 1934,
and to make special provisions in
respect of certain high denomina-
tion bank notes, as passed by the
House of the People, be taken into
consideratin

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the BillL

Clause 2 was added to the Bill.

Mgr. DEPUTY CHAIRMAN: Motion
moved-

“That clause 3 stand part of the
Bill.”
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[Mr. Deputy Chairman.]

There are a number of amendments
Shr1 V P Narayana 1s absent, Shn
Rajagopal Naidu 1s also absent, Are
you moving your amendments, Shn
Dhage”

Surt V. K DHAGE (Hyderabad)

Yes. Sir I beg to move-

That at page 2, after Lne 12, the
following be mserted, namely:—

“(ba) to sub-clause (d) of clause
4, the following Explanation shall
be added. namely:—

‘Explanation.—For the purpose
of this sub-clause—

(1) the expression *“agricultu-
ral operations” includes animal
husbandry and allied activities
jointly undertaken with agricul-
tural operations;

(1) “crops” includé products of
agricultural operations, and

(1) the expression “market-
ing of crops” includes the pro-
cessing of crops prior to market-
ng by agricultural producers or
any orgamisation of such pro-
ducers’ ”

SHRI A C GUHA 1 think, Sir, that
this amendment is out of order, 17(4)
(d) 1s not being amended by this Bill
and moreover, I do not know

Mgr. DEPUTY CHAIRMAN: You

are trying to amend section 17.
Surt A C GUHA: But not (4).

Mr DEPUTY CHAIRMAN Well,
that would be relevant The amend-
ment 1s in order

SHrr V K DHAGE. May I submit
a few words, Sir?

Surr C G K. REDDY (Mysore): He
has given 3 ruling

Mgr. DEPUTY CHAIRMAN I have
keld that 1t is relevant You can speak
now.
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Surr V K DHAGE. Sir, 1 pointed
out yesterday that the amendment
with regard to section 17(2) (b) 1s for
the explanation of the words “agricul-
tural operations” and “marketing of
crops” and to include the process of
manufacture, etc. Now, in the State-
ment of Objects and Reasons 1t has
been stated as to what these mean.
Paragraph 2 thereof says, ‘“to widen
the scope of the terms ‘crops’, ‘agricul-
tural operations’ and ‘marketing of
crops’ used 1n section 17 (2) (b) of the
Act so that finance may also be made
available for production and market-
ing of commodities sudh as gur, milk,
cream, butter, ghee, etc, and also for
processing of goods where such pro-
cessing 1s a necessary oreliminary to
marketing, 8tc”

Now, Sir, in section 17 (4) (d) also
the words appear as follows: “the
making to States i India * * =
¥ * % of loans * * * * against the se-
curity of * * promissory notes of any
scheduled bank or State co-operative
bank, supported by documents of title
to goods which have been transferred,
assigned or pledged to any such bank
as security for a cash credit or overdraft
granted for bona fide commercial or
trade transactions, or for the purpose
of financing seasonal agriculturat cp-
erations or the marketing of crops;”.
The only thing here 1s, Sir, that in «ec-
tion 17(2) (b)

Mr DEPUTY CHAIRMAN: Well. Mr.
Dhage, it it 15 defined in the Act in
one place, s 1t not sufficient? Should
you define 1t 1n every clause where-
ever these words occur?

SHrI V. K. DHAGE: I do not know,
Sir, what the interpretation will be
but then the amendment moved con-
fines itself to section 17(2)(b). It says:

“In section 17 of the principal Act,
to sub-clause (b) of clause (2), the
following explanation shall be :dd-
ed, namely:—"”

It does not at all mean that

Mg, DEPUTY CHAIRMAN- Clause
(4) comes after clause (2)
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Surr ' K DHAGE Yes

"Ir DEPUTY CHAIRMAN Should
vou definc 1t in clause (4) also” Sun-
pose these words occur 1n some other
<lause vou cannot go on defining 1a
every clause

Surt V. K DHAGE But then, Sir
T do not know what the interpretation
will be

Mzr DEPUTY CHAIRMAN Your
amendment 1s not properiy worded

SHr1 V. K DHAGL Well that may
be—I am noul an expert draftsman
But Sir I fhink 1t 1s just logical that
this explanation should be extended
to section 17(4) (d) as well

Mr DEPUTY CHAIRMAN Is 1t the
mtention of the Government, Mr
Guha that the<e words will have those
meanings only for this particular stb-
clause and not for clause (4)°?

SHRI A C GUHA I think Sir that
speaking on behalf of the Reserve
Bank their purpose 1s not exactly to
limit 1t but I am not sure whether le
gal explanations will cover these
things also We feel—we have consult-
ed our legal advisers also—that it wiil
cov Moreover, the main thing 1s
theAclause (4) (d) concerns only 111
supported by documents of ftitle to
goods such as documents transferrerd
or assigned” This particular amend-
ment 1s for warehousing and there 1s
no warehousing arrangement

VIR DEPUTY CHAIRMAN In clause
{4) also you get the same words agri-
cLultural crops, agricultura! operations
marketing of crops, etc

SHrRT A C GUHA These are to be
guarantred by some title to goods
These goods may be anything but
they should be supported by docu-
ments of title to the goods such as
documents transferred assigned, etc
The goods may be anything, even of
dairy products

Mr DEPUTY CHAIRMAN Apart
from the tille, those words occur Have
they the same meaning or 1s 1t ‘he .n-
tention of the Government that th~
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wourds should have the same meaning
as 1n clause (2) or should they have
a4 separate meaning because 1n ‘'he
~nendment you say “Explanation—
For the purposes of this sub-clause ”?

Surr A C GUHA Tbat I bhLave
seen Our Intention 1s no+ actually to
himit 1t to this clause and we feel that
that explanation will also apply to the
other clause We have no idea of limit-
ing it to this clause but this clause
1s almost a dead letter

M» DEPUTY CHAIRMAN You can
go on In the meanwhile the hon Min-
1ster may consult his advisers

SRl A C GUHA I have already
consulted, our legal advice 1s that the
explanation that we have put there
15 not himited to that particular sub-
clause That will extend to this clause
SO

Mgr DEPUTY CHAIRMAN Wher-
sver those words occur?

S#rr A C GUHA That 1s our inten-
tion but for the present I can say that
this clause 1s a dead letter There 1s
no warehousing arrangement, as such
this clause hac no effect for the pre-
sent but we feel that the explanation
that 1s given to 2 (b) should also
extend to this The legal advice given
to us 1s that 1t automatically extends

Surt V K DHAGE Would the hon
Minister then change the words to say
‘In section 17, wherever the words
agricultural operations’ ‘crops’, eic
occur the explanation will apply ”?

Surr A C GUHA We do not feel
that there ig any necessity for 1t 1
think 1t 15 quite enough what we have
provided If, mn future we find that
there 1s any difficulty when this clause
1s to be operated and it 1s found that
this explanation does not extend to
that clause—our legal advice is that
1t 1s automatically applicable—then
we may do that

Mr DEPUTY CHAIRMAN I should
think so
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Sur! B. C GHOSE: Why instead of
“sub-clause” can you not say ‘“clause”?

“For purposes of this sub-clause”
it is said; “for purposes of this
clause” you should say.

Surr P. V. NARAYANA: Which
clause 1s under discussion, Sir?

Mr. DEPUTY CHAIRMAN. Clause
3 is under discussion. Do you want to
speak on Mr Dhage’s amendment?

SHRrRI P. V. NARAYANA: I have
given notice of some amendments, Sir.

Mr. DEPUTY CHAIRMAN: But vou
were not here to move them at the
appropriate time.

Surr P. V NARAYANA T had been
to the bath-room, Sir.

Mr. DEPUTY CHAIRMAN: You
should have gone earlier. Now :f you
want to speak on Mr Dhage's amend-
ment you can You can speak on the
clause and on the amendment of Mr
Dhage, but remember your amend-
ments are hot there

SHRI P V NARAYANA: My amend-
ments are not there but the clause is
before the House and I shall speak
generally on the clause.

Mr DEPUTY CHAIRMAN But ves-
terday you said that you would not
speak again today

Surl B. C GHOSE Since he ould
not move his amendments he wants
1o speak

SHRI P. V NARAYANA. Since I
have been deprived of the chance nf
moving my amendments

Mgr DEPUTY CHAIRMAN: You gol
extra time yesterday and you said
that you would not speak on your
amendments except two or three sen-
tences Anyhow let us not waste ume
Please carry on

SHRI P. V. NARAYANA. It has hecen
provided, Sir, that medium-term cre-
dit for agricultural purposes is repay-
able on the expiry of fixed periods no*
veing {less than fiffteen months and
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not exceeding five years. ‘Fifteen
months’ 1s generally taken ag a shoct-
term period and it does not very much
benefit the agriculturists. It is not for
seasonal agricultural operations. The
agriculturists have to effect improve~
ments to the land, purchase agricultu-
ral implements, bullocks, and so on,
for which they have to approach the
banks for medium-term loans. Unless
the repaymeny is spread over 3, 4 or 5
years it is not possible for the agricul-
turists to avail of these loans and
advances whereas the Bill prescribes
the minimum period of repayment as
fifteen months. Of course the maxi-
mum also is there as five years 1f the
fifteen months’ minimum period is en~
forced or applied in practice they
won’t be able to get the benefit of
these loans The minimum period of
repayment should be two years in
place of fifteen months. Such loans
only are considered as medium-term
loans and it should be provided “not
being less than two yearn and not ex-
ceeding five years” in place of the
existing provision ‘not reing less than
fifteen monthg and not exceeding fiver
vears” if our idea is really to helo
the agriculturists.

Then it is provided that “the
amount of loans and advances granted
to any State co-operative bank shall
not exceed the owned funds of such
a bank” Owned funds or owned capi~
tal generally will not be very much
but the working* capital would ©oe
about four times or five times 1tg ‘own-
ed’ capital So unless it is increased tn
thrice ‘the owned funds’ or uanl~ss
that clause is dropped it is not going
to help those for whom the loans snd
advances are proposed fo be given It
should not be limited to ‘the ownad
funds’ of the State co-operative bank
mmasmuch as the State Governvaent
would guarantee these borrowings. The
primary duty is of the State Govern-
ment and not of the Reserve Bank
If ultimately the Reserve Bank 1nses
the amount advanced, it is the State
Government that will make good th s
loss to the Reserve Bank. The Statc
Government is there to look uafter
what limits should be put As T said.
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the word “thrice” should be inserted
before the words ‘the owned funds’
or the sub-clause (b) deleted. There-
fore no limit should be stipulated 1n
the Bill so that the hands of the Re-
serve Bank will not be fettered.

Then in the proviso the amount of
loans and advanceg has been limited
to five crores of rupees only. The Plan-
ning Commission in their report hus
recommended about twenty-five crores
of rupees for the agriculturists in this
sub-continent of India. In the other
House when it was suggested that it
should be twenty-five crores in place
of the provision of five crores it was
rejected by Government. So taking
that into consideration I suggest that
at least it should be fifteen crores of
rupees, so that it may be acceptable
to the Government. If the Government
accept these suggestions they can
come forward with the necessary
amendments even at the third reading
stage. I hope they will do so so that
the spirit underlying this Bill could
be clearly brought out.

Surr A, C. GUHA: Am 1 to reply to
the observations just now made?

Mr. DEPUTY CHAIRMAN: Only to
Mr. Dhage’s amendment you can reply.

Mr. A. C. GUHA: I have already
said that I 'have not been able to ac-
cept the amendment. and it is .ot
necessary also, and our Jegal advice
is that the explanation will automati-
cally extend to this. Moreover this
clause ig still now almost a dead 1et-
ter. There has been no advance given
on this clause as there is no ware-
house arrangement. So I am not in a
position to accept the amendment.

Surr V. K. DHAGE: May I know
from the Deputy Minister whether,
because there hag been no advance
made o0 far, they will not make any
advance hereafter?

Suri A. C. GUHA: We feel that this
explanation will automatically extend
to this sub-clause and that 1is cur
legal opinion, but if some court in
future decides otherwise then only we
need think over it. I do not think at
present there is any necessity for this.
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SHRI V. K. DHAGE: You would wait’
for the court to decide in the matter-
and then bring an amendment! It is a

logical amendment that I have propos--
ed,

MRr. DEPUTY CHAIRMAN: He 18
not prepared to accepf the amendment.

SHRI V. K. DHAGE: He may just re-
consider the matter. Nothing will be-
lost thereby.

Mgr. DEPUTY CHAIRMAN: Dg you
want me to put your amendmen; to»
vote?

SHrR1 V. K. DHAGE: Yes, Sir.

Mr. DEPUTY CHAIRMAN: The:
question is:

That at page 2, after line 12, the
following be inserted, namely:—
“(ba) to  sub-clause (d) of
clause (4), the following Explana-
tion shall be added, namely:—
‘Explanation.—For the
of this sub-clause—

purpose-

(i) the expression “agricultu--
ral operations” includes animal
husbandry and allied activities
jointly undertaken with agricul-
tural operations;

(ii) “crops” include products
of agricultural operations;

(iii) the expression “market-
ing of crops” includes the pro-
cessing of crops prior to mar-
keting by agricultural producers
or any organisation of such pro--
ducers.” ”

The motion was negatived.

Mgr. DEPUTY CHAIRMAN: The

question is:

“That clause 3 stand part of the
BilL.”

The motion was adopted.
Clause 3 was added to the Bill.

Clauses 4 to 9 were added to the-

Bill.

Clause 1. the Title and the Enacting
Formula were added to the Bill.



a human approach to the

2859

SHr1 A C GUHA 1 move that th»
Bill be passed I have nothing more
L0 say.

MR. DEPUTY CHAIRMAN. Motion
moved:

“That the Bill be passed”

Surt H C MATHUR 1 want to
speak on this Mr Deputy Chalrman
I was not surprised when the hon
the Deputy Minister, while answering
at the time of the first reading, said
that most of the hon Members had
no: referred to the provisions.

SHrR1 A C GUHA I did not say
‘most of the hon. Members’.

SHrt H C MATHUR That s
you said

what

SHrRt A C GUHA 1 remember to
have said ‘some of the hon Members'.

Sirt H C MATHUR And he refer-
red us to the imvportant provision of
this measure and that was that the
Deputy Governor will henceforth be
authorised to act for the Governor It
appears to me, Sir, that the Govern-
ment has developed some knack for
-attending to first thing last, and if
priorities have any meaning, they 'n-
vartably start at the wrong end Sir,
I can understand that position, bhut
what amazes me most 1s that mem-
bers of the ruling party were the 1>ad-
st 1n their denunciation of the opro-
visions of this Bill and they spoke so
much about madequacy of the prowvi-
sion but when it comes to business we
find nothing doing

Sir my complamnt 1s not that mnade-
quate funds have been provided I do
not repeat the arguments which have
been very forcibly put by many hon.
Members of this House that prover
provision has not been made and that
the funds are not adequate Sir, my
complaint/ 1s that no sincere eftort
has been made and that there 1s no
human approach to the whole problem
Funds, I can understand, if they .re
short of funds or if there are certain
difficulties you cannot produce Ifunds
stmply by talking, but there musg he
problem
There must be a sincere effort made
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in the direction and 1t 1s here that 1ay
comolamy comes. To me, Sir, this Bill
slands as a huge joke and a cruel joke
One veculiar feature of this Bil 1is
that 1t gives the least where the need
1s most and it gives the most where the
nteed 1s least My hon friend while meet-
mng this poing made it clear that we
have got the co-operative movement
almost in all the States and that tpeir
complaint that there would e many
States who would not be able to take
advantage of the provisions had ro
substance But, Sir, I do maintain and
I maintain 1t even on the facts given
by him, that the one peculiar featnure
of this Bill is that the States which
stand 1n need, the States where the
demand 1s more urgent, will get the
less, while the other States where the
demand 1s comparatively—of course
tbe demand 1s very much everywhere
—1less pressing, they will get the most
According to the figures fhat my hon
friend himself gave, Rajasthan could
get the benefit only to the extent of
Rs 50 lakhs when a much larger
amount was available. Now, the co-
operative movement 1s almost non-
existent 1n that State and so tims Bill
1s not meant for those States where
this movement has not taken roots or
has not properly expanded.

My other complaint 1s not that it
should not be only Rs 5 crores, out 1t
should be more, but my urgent de-
mand 1s that this money should not
be advanced till the Government gets
the satisfaction and assurance tihat
this money when advanced would be
given to the agriculturists on reason-
able terms Our friends here have talk-
ed of usurious rates of interest being
charged by the moneylenders, but Sir.
I make a straight charge against the
Government 1itself that they are not
less usurious than the old moneylend-
ers They have directly stepped mto his
shoes and I make bold to submit that
the rate they charge 1s as high as 50
per cent The State Government ad-
vances loans by way of improved seeld
and 1t is given absolutely on the basis
of sawaibad: That 1s the commen rvle
m almost all the States And what
does it mean? Sawaibadi means 25 per
cent more to be returned straightway
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when the harvest is done, that is, with-
in four or slx months and if we work |
it out properly we will find that it |
works out straightway to 50 per cent.
I myself applied for it. I have got a |
small farm. I applied for improved |
seed and the seed was advanced to me i
on those terms which I have just now
stated. That is, it was ac}x_agced on the

That means I must
pay them 50 per cent. more. What is
the use of the Government setting
apart this amount? Whether it is five
crores or ten crores, we will come to it :
next. My demand from the Govern- |
ment is this that instead of making }
this a condition precedent, that is, ‘
that the State should give guarantiee
for the amount which ig being ad- ‘
vanced from the Reserve Bank or from |
the Centre, they should see to it that !
it reaches the agriculturists and that |
the agriculturists have not got to pay
more than four to six per cent. That
should be the condition precedent, if
you have changed your outlook or if
you have got any idea for their wel-
fare. That should be the condition
precedent instead of adopting gour
bania attitude of securing your amount
first. That is not being done.

sawaibadi basis.

Sir, you might ask, ‘why should peo-
ple go in at all for improved seeds?’
As a matter of fact, I could have af-
forded to buy straightway rather than
go in for this loan. The story is still
sad. If T would like to have improv-
ed seed, I will have to pay for it. I
said, all right, let ug pay for the seed.
And we had to go in for improved
seed because the Agricultural Officer
put the fright in our mind that
because there has been excessive rain
this time, I is very likely that the
crops would get the rust and so we
must have rust-proof seeds, that is,
the treated seed from their store, If
-1 go in for a loan from them, I have '
to pay 50 per cent. more; if I do not
go in for a loan, but borrow somewhere
from a bania and then with that pur-
chase seed, he says ‘we will charge |
you Rs. 19 per maund, because that is }
the rate which we have paid’. Their |
rate is so high, while in the market ‘
wheat ig available at the rate of Rs. 13
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per maund. These people have got no
sense. They do not understand that
they must adjust their rates to the
market rates. Because they had pur-
chased some eight months back and
paid a higher rate, that can he no
reason. The rateg have fluctuated and
their prices have become outlof tune,
but still they are demanding “this price
and they are making good their ad-
ministrative charges, interestand what
not. Is this the way in which we are
going to tatkle the problem of rural
reconstruction. the problem of rural
indebtedness? If this is the spirit in
which we are going to arrange rural
credit. I think, Sir, only God may help
the Government,

Mgr. DEPUTY CHAIRMAN: The hon.
Mr. Guha

Surr H. C. MATHUR: This is ab-
solutely a new approach to it. Sir. I
have not finished.

MRr. DEPUTY CHAIRMAN: We are

on the third reading stage, Mr.
Mathur.

" Surr H. C. MATHUR: But I have
not stated anything which has heen
urged by some other Member.

Mr. DEPUTY CHAIRMAN: Bu; you
are going into all these details.

Surr A. C. GUHA: If I may humbly
submit, all these points have been
raised by other Members—rate of in-
terest, inefficiency of the co-operative
societies, that the Government have
not been doing anything and so on.

Surr H. C. MATHUR: About rate of
interest, hag anybody given a concrete
instance that you are charging 50 per
cent? Did you yourself know anything
about this?

Mr. DEPUTY CHAIRMAN: All
those details are not relevant at the
third reading stage.

Surr H. C. MATHUR: I am opposing
the basic thing and I am wanting the
Government to understand that......

Y
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Mgr. DEPUTY CHAIRMAN: Order,
order. The House has accepted the
Bill. If you have got anything to say
on the principle of the Bill, it will be
considered.

Surr H, C. MATHUR* What I wish
to emphasise is this......

Mgr. DEPUTY CHAIRMAN: Please
do not go into detaijls.

SHRI H. C. MATHUR: Let there be
five crores. All that I want to say is
that before you advance those five
crores, instead of making these fool-
ish conditiofis precedent, make this the
condition precedent that the amount
reaches the agriculturists and that the
agriculturists are made to pay much
less interest.

Sir, I realigse that this is third read-
ing; otherwise 1 should have gone on
much longer, but I would not tire
vour patience and the patience of the
House.

SHRI A. C. GUHA: I think the hon.
Member has repeated practically all

that was said during the last {wo
days.
MR. DEPUTY CHAIRMAN: Dnes

reply.

SHRI A. C. GUHA: He has mentioned
only one relevant point to which I
think I should reply. I stated certain
figures as allotted for each State by
the Reserve Bank. I think for Rajas-
than it might have béen 50 lakhs, I
am not sure of the figure. Anyhow tiiat
allotment i made only on the basis
of the capacity of each State to ab-
sorb. If the hon. Member can make the
Rajasthan co-operative socielies .nore
active and if they can be made to ab-
sorb more money, certainly the Re-
serve Bank will not fail to give them
more money. The alloiment is wnot a
fixed thing. I3 is only on the basis
of some calculation of the past activi-
ties of the co-operative societies in
different States. Another thing about
which the Members complained was
that more or less the Government have
stepped into the shoes of the money-
lenders. These things, Sir, do nog de-
serve any reply. I have no reply for

not matter; let us have your
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abuses.” If I start replying to these
things, every Member will raise a
point of order, and you, Sir, will also
raise a point of order.

SHrt H. C. MATHUR: Do you tnen
advance this money with the expedi-
tion with which it should be? You are
unconcerned with it.

MRr. DEPUTY CHAIRMAN:
question is:
“That the Bill be passed.”

The motion was adopted.

The

THE INDIAN PATENTS AND DE-
SIGNS (AMENDMENT) BEILL, 1953.

Tae MINISTER ror COMMERCE
(Surr D. P. KARMARKAR): Mr., Deputy
Chairman, 1 beg to move:

“That the Bill further to amend
the Indian Patents and Designs Act.
1911, as passed by the House of the
People, bé taken into consideration.”

Sir, I will not take much time of the
House in dilating on the import of
this measure. As I had explained in
the ofher House, the effect of this
Bill is merely to enlarge the scope of
section 23CC so as to cover patented
inventions relating to insecticides,
germicides, fungicides, etc.

As already indicated in the State-
ment of Objects and Reasons, the
existing section 23 CC does not include
insecticides, fungicides or germirides,
etc., which omission proved some time
ago an impediment in the way of the
early establishment of factories in the
country for the production of impor-
tant insectitldes like D.D.T., etc. We
consider that this Bill will remove
this obstacle and enable the Control-
ler of Patents and Designs to grant
iiberally working licences for the
manufacture of insecticides, etc., in the
country in the same manner as in the
case of food and medicines.

Clause (2) of the Bill is intended to
enlarge the scope of existing section
23CC of the Indian Patents and De-
signs Act, 1911, so as to include insec-
ticides, germicides or fungicideg along



